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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

'HYDERABAD BENCH : AT HYDERABAD. "

' x *x % : Yy
\

0.A. 695/93 Dt, of Decision : 15.4.1994.

B. Narasimlu «. Applicant ‘
Vs : ) Qf

1. The Assistant Engineer, ?
Cross Bar, Nizamabad. -
2. The Telecom DistrictnEngineer, . ?{
" Nizamabad.. _ -

3. The Chief General Manager,
Telecommunication, Door Sanchar
Bhavan, Hyderabad. . «« Respondents.

i

Counsel for the Applicant : Mi. K. Venkateswara Rao

Counsel for the Respondents : Mr. NV.Raghava Reddy,
: aAddl. CGscC.

CORAM:
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER {JUDL.)

v -..2



DA_695/93, : Dt. of Order:15-4=04, ¥

(Order of the Divn., Bench passed by Hon'ble
Shri A.B.Gorthi, Member (A) ).

The appl;cant was initially engaged as a Casual
Mazdoar under the Respondents with effact from 1-3-1986
to 3d-6-1987.V:AFter a break of??au months he was again
engaged under thé Assistant Engineer,.Crnss Bar, Nizama-

bad, from 1-2-1988 to 31-3-1991, Although he served

during these periods continuously and satisfactorily ' —
. ML ) ’ <:-

he was not re-sngaged after 1-4-1991, Then this Originel .

Application,

2e The Respondents have not filsd any.counter but

‘we have “heard Sri N.V.Raghava Reddy, learned standing

counsel for the Requndents.' Some Casual labourers

similarly siﬁuated as the agplicant herein approached

this Tripuﬁal. In their cases the applications were

disposed oP'uith'certain directions to the RaSpondqnté.

Accordingly ‘we dispose of this 0.A. glso with similer

directions to the Respondents, es stated below :-
(a)the name of the applic;nt‘shall

be included in the live casual:labour

register;

(b)the applicant will be re-engaged
keeping in view the number of days
of Uork rendered by him and in

preference to his juniors and freshers;

A} .l!.3.
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(c)case of the applicant for grant of
temporary status and for regularisation
will be conéidered by the Respondents

in accordance with the extant rules/

instructions.

3. The application is disposed of in the above

terms without any order as to costs.

(T.CHANDRASEKHAR R76Y) (A .B.GDRTHY) L

Member {2J) Mamber (A) /

Dt, 15th April, 1994,
Dictated in Open Court.

‘ ﬁ’f IL(“.
- ETR i .
avl/ Deputy Registrar (Judld)
Copy to:=-

1+ The Assistant Engineer, Cross Bar, Nizamabad,.
2. The Telecom District Engineer, Nizamabad.

3+ The Chief General Manager, Telacemmunications, Ooor
Sanchar Bhavan, Hydd

Bne copy to Sri. K.Venkateswara Rao, advocate, CAT, Hyd.
Ona copy to Sri. N.V.Raghava Reddy, Addl. CGSC, CAT, Hyd
One copy to Libpary, CAT, Hyd.

spare copys!




R AR

pvm

e gl p— ——

TYPED BY ' COMPAREL JY ¢

CHECKED B APPROVED
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IN THi CENSRAL ADIINISTRATIVE TF[IBUNAL
HYDER.5..0 DEJSCH AT HYDERalDAD

TICE V.NEELADRI RAD
VICE Ci:IAIRMAN K

TEE HOS' JLS MH.ONE

¢

THE HON'BLE MR.A.B.GORTHI 3 MEMBER{AD)

i

THE HON'BLE, MR.TCCHANDRASEKH, K REDDY.
. MEMBER(JUPDL)

AND

THE HON'BLE MR.RJRANGARATAN & H(&DMN)

Dateds | gjlf/-.-1994

-

ORBER/JULGHMENT Mo
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m mﬁ,”’ﬂ S_A ./U . i’{Z'NU-;'

. ’_ .:'-_n-_ ‘
0.A.No, . 62 (T3

 LahuNO. i S

Acdkitted and Interim Directions - -
Issued. . ) ‘

Allowed

Mf with directiess=
o - 5“' H
Tt 1

Dismissed.

Dismissed as wit
Dismissed for De
‘Re ject®d/Ordered.

O order as toO costs.






